IN  THE CENTRAL  ADMINISTRATIVE I3UNAL
PRIJCIPAL B NCH
MW ODELHT o
‘Daiie NC.2089/98 ° ?5
' ‘ .
New Delhl this the 15th cay Qetober, 1598.

C e e i BN
Hon 'hle Smt.lakstimi Swaminathan, Member (3J)

' 1. Imtiyaz Ali Khan
5/0 Sh.Kasar Ali Khan

2. Moh.lmaran ‘ |

s/0 dh.hbdul fziz .
%, Mukaram Hussain

s/0 sh MJsfak Hussain

4, 3danjay Kumar
5/0 3h.0m Prakash

-5+ Dharam Pal
53/0 Sh.Asha Ram

6« Mahboob Ali Khan
5/0 Sh.Yakub Ali Khan

S de
{#ll Parcel Porters, at N.Rly, Bzreilly) eesempplicants

{(By Advocats Shri Yogesh Sharma )

Versus

1s Union” of India through the
Secretary,
Ministry of Railuay,
' Rail Bhawan, New Delhi. .

2. The GﬁnPral Manager, ,
Northern Ralluay, Baroda House,
New Delni.

3. The Divisiana? Railway Menager
Morthzrn Reilway, Moradabad Ulvn.,
Moradabad,

4, The Sﬂcrftdry,
Jan Sguwak Sehkari Shram Samvida Samit,
46, Jawehar Nagar, Moradabad{UP)

«esRespondents

OR D E R (ORAL)

(Inn'bL Smt. Lakshmi Swaminsthan, Member {J))

| The applicants uho»are working as Parcel Paort.rs at
varicus stetions unuer the Northern Railuayel Morodabag
with Réspandént Nos4 seek certain DerCIlDHS to the re

to extend the same benefits to the applicents as aiven bv th

Hon *hle Suprems Court in National Federation of Geit

0 Y way Port
Yendors and Bearers Vs. Union of India and Others(urit

Yo



-

. )

Petition (Civil) No.507 of 1592 with other connected Lrit Fetitions

-

.

-' = 1: L 7] 3 A cRak
dated 9.5.1995. Learned counsel has also relied on the Jjudgemsnt

of this Tribunal in Niranjen -and ‘Others Vs.G@peral Manager (N.R) and

.\

Dth!rs(ﬂ.ﬁ% 343/9997) dated 23.2,1598. He has alsc submitted that the
applicante have submitted representation dated 6.£.88 addressed to
the General Manager(NR), Baroda House, New Delhi, Respondent No.2

’

in the 0A in which he has submitted that no reply has been given so
far., learned counsel has submitted that he would be satisfisd il a

!
direction is given teo the respondents to consider the repressntetions

A

in the light of the aforesaid Supreme ﬁburt and Tribunalfs

| .
judgenﬁﬁts and extend the benefits to the applicants if they are
otherwise eligible under the Rules.
2. In view of the above facts énd circumstances and -the
submissions made by Shri Yoge sh Sharma, lsarned counsel, this OA

is dispossd of at the admission stage itself with the following

directions to the respondentsi—

Respondants are called upon to consider the representation.

made by the applicants dated 6.8.98 in the light of the judgement

N

of the dupseme Court in National Federation of Rsilways Porters,

{Civil) No0.B507 of 1992 with other comnnscted Lrit Petitions deted

945.1995 - and the ogther judgemente referred tec above and pass a

reasoned and speaking ordor with intimation to the applican

ot
®

within & period of four months from the date of recsipt of a copy

i

of - this order,.

Mo order as to costs. - . -
Jodoly S AR

/) "

(5mt.lakshmi Swaminathan )

Me mher(3)



